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WNION OF INDIA & ORS,

For the applieant ¢ Mr, N, BRattacharjee, counsel

For the respondents $ Mrs, ¥, Sanyal, ocounsel

ORDZER

When the matter is taken wp ¥, eounssl Mr, B, X,
Chatterjee s&ﬁm:l.ts before me that this matter should be heamd
alongwith tﬁe 0.A,N0.136/2001 on 11.9.2001 as per order of this
Tribunal paséed oR ‘1'4.5.2001. A oopy of that order has been
prodused before me., Aeeordingly, the matter is fixed for
hearing before Court-I alorgwith the 0,A.No, 13672001, Mrs,

¥, Sanyal is present for the respondents,

Later,

Ld. coimsvel. Kr; N, Bhattacharjee appeariag for the
applicant submits that he does not want to pmeeed with this
matter and this ease may be disposed of., Ld. eounsel, Mrs,

¥, Sanyal is not foumd on eall., However, I £find no impedimmﬁ

to allow the prayer made om behalf of the gpplieant. Acuordinglv/

the O,A, is disposed of as being.'not pressed’ ..

34 e S



